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Judgement

Naresh Kumar Sanghi, J.—This is a petition for quashing of FIR No. 470 dated
15.11.2012, under Sections 294, 506 and 509, IPC, registered at Police Station,
Model Town, Rewari, and all the subsequent proceedings arising therefrom, on
the basis of compromise. Vide order dated 06.08.2013, this Court had directed
respondent No. 2/complainant and the petitioner to appear before the Director,
Mediation and Conciliation Centre of this Court for making their respective
statements with regard to the compromise. Another petition bearing No. Criminal
Misc. No. M-22756 of 2013 titled as "Ram Parshad Makhija & Others vs. The
State of Haryana & Anr." was also referred to the Director, Mediation and
Conciliation Centre for recording the statements of the affected parties with
regard to the compromise. The complainant being one and the same person in
both the petitions, therefore, the statement of respondent No. 2/complainant,
Ritika Khurana, was recorded in Criminal Misc. No. M-22756 of 2013. The copies
of the statements and the report have been received from the Director, Mediation
and Conciliation Centre of this Court and the same are placed on the file of
Criminal Misc. No. M-22756 of 2013 which is also fixed for today before this
Court and both the petitions have been taken up simultaneously.
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2. In her statement, Ritika Khurana, has admitted the factum of compromise.
She has been paid Rs. 6,00,000/- by way of a demand draft by the petitioner''s
side.

3. Learned counsel for the State as well as learned counsel for the complainant
have admitted the factum of compromise. They have no objection if the
impugned FIR and all the consequential proceedings arising therefrom are
quashed.

4. Heard.

5. The present criminal litigation has arisen out of matrimonial dispute. The
affected parties have sorted out their disputes and effected a compromise. The
statement of respondent No. 2/complainant has already been recorded by the
Director, Mediation and Conciliation Centre of this Court. The copy of the said
statement is available on the file bearing Criminal Misc. No. M-22756 of 2013,
which has been taken up simultaneously with the present case. Taking into
consideration the above facts, the chances of ultimate conviction of the petitioner
are bleak, therefore, pendency of the FIR and continuation of the trial would be a
sheer abuse of the process of law. Keeping in view the totality of the nature of
the allegations and the fact that respondent No. 2/complainant has sorted out
her matrimonial disputes with the petitioner as well as the petitioners in the
connected petition, the present petition is allowed. Resultantly, FIR No. 470
dated 15.11.2012, under Sections 294, 506 and 509, IPC, registered at Police
Station, Model Town, Rewari, and all the consequential proceedings arising
therefrom are hereby quashed.
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